
 

ment of Revenue)     together    with 
Explanatory Memoranda thereon: — 

(i) G.S.R. Nos. 790(E) to 792 (E), 
dated the 30th December, 1977. 

(ii) G.S.R. No. 795(E),, dated the 31st 
December, 1977. 

(iii) G.S.R. Nos. 49(E) to 51(E), dated 
the 28th January, 1978. 

(iv)   G.S.R.    No.  53(E),    dated the 
30th January,  1978.     ' 

[Placed in Library, See No. LT-
1515/78 lor (i) to (iv)]. 
(v)  G.S.R.    No.    63(E),    dated the 3rd 

February,  1978.    [Placed in Library. See 
No. LT-1577/78]. 

CALLING ATTENTION TO A MAT 
TER OF URGENT PUBLIC IMPOR 
TANCE SITUATION ARISING OUT 

OF      MOUNTING DISCONTENT 
AMONG      INDUSTRIAL    WORKERS 

IN   SONEPAT AND   FARIDABAD 

MR. CHAIRMAN: Now Calling-Attention 
... 

 

MR. CHAIRMAN: Honourable Member, it 
will be taken up after the Calling-Attention. If 
you want to say something about the statue 
and all that,, you can do so at that time. 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh): No, that should be taken up first. 

MR. CHAIRMAN: First the Calling-
Attention has to be taken. 

SHRI N. P. CHAUDHARI: Calling 
Attention is a big affair. It is time-:onsuming. 
So this affair should be taken   up  first.    
This  is  the  normal 

procedure which has to be adopted. Calling-
Attention will be taken up later on. 

MR. CHAIRMAN: Under the Rules it has 
to be taken up after the Calling-Attention. If 
you want the correct procedure to be 
followed,, then please see the Rules. 

SHRI N. P. CHAUDHARI: But the 
practice is... 

MR. CHAIRMAN; No, the Rule is this... 

AN HON. MEMBER: The Rule must be 
suspended. 

MR. CHAIRMAN; I do not think it is so 
important that the Rule must be suspended. 
But I have allowed you to speak on that 
subject after the Calling-Attention... 

SHRI N. P. CHAUDHARI; I would like to 
submit that normally we have been taking up 
Special Mentions first and then the Calling-
Attention because it takes a lot of time. 

MR. CHAIRMAN: There is no Special 
Mention today. Since one or two of you 
wanted to mention it,, I have allowed it. 

SHRI N. P. CHAUDHARI: It is a very 
important question. 

MR. CHAIRMAN: But Rules must be 
followed howsoever important the subject-
matter may be. 

SHRI N. P. CHAUDHARI: At times we 
can suspend the Rules. 

MR. CHAIRMAN: No, no. Now Shri 
Bhola Prasad on the Calling-Attention ... 
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MR. CHAIRMAN:  You are allowed after 
this.   Yes, Mr. Bhola Prasad.
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THE MINISTER OF STATE IN THE 

MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM KRIPAL 
SINHA): Sir, presumably reference is to the 
recent trouble in the Indian Dyes Chemical 
Organisation,. Bahalgarh. Sonepat and Auto Pin 
(India) Ltd., Faridabad. The matter falls 
essentially in the State Sphere and comes within 
the jurisdiction of the Government of Haryana. 

According to available information, on 
February 11, 1978 a number of retrenched 
workers of Indian Dyes Chemical Organisation,, 
Bahalgarh, Sonepat, who were resorting to 
'Dharna' outside the factory gate are reported to 
have assaulted the owner of the factory who had 
earlier slapped one of the retrenched workers. The 
General Manager of the factory fired two rounds 
from his gun to rescue the owner as a result of 
which six workers were injured. A trade union 
official who was also injured is reported to have 
died on February 12, 1978. The owner of the firm 
who was also removed to the hospital is stated to 
be out °f danger. Prohibitory orders under Section 
144 Cr. P.C. have been promulgated and the 
situation is reported to be under control. 

As for the trouble in Auto Pin (India) Ltd., 
Faridabad,. according"to available information, 
about 130 workers are reported to have been 
arrested following a clash between rival factions 
of workers on February 15, 1978. It is also 
reported that a section of the workers had been 
agitating on the issue of delay in the disbursement 

of bonus. The matter has been brought to the 
attention of the State Government who are 
seized    of   the 
matter. 

As I have already explained,, the matter 
falls essentially in the State Sphere and it 
would be desirable to leave it to the 
Government of Haryana to sort it out. We too 
are in touch with the situation and, if called 
upon, would lend whatever good offices we 
can to secure an amicable resolution of the 
disputed issue (s) and resumption of 
normalcy in the two units as quickly as 
possible. 

[MR. DEPUTY CHAIRMAN in the 
Chair.] 
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DR. V. P. DUTT (Nominated): Mr. Deputy 
Chairman,. Sir, the hon. Minister has made a 
vesy fine speech, so that the Reporters can 
report how solicitous the Government is 
about the welfare of the workers. But the 
ugly reality is such that he has to pick up any 
newspaper of this country and find out what 
is actually happening in Faridabad, in 
Sonepat and other places. Sir, the cavallier 
manner in which this Government is dealing 
with this is evident from the fact that neither 
the Minister of Labour nor the Minister of 
Home Affairs have thought it fit to be here, 
and. . . 

DR. RAM KRIPAL SINHA: I am in 
charge of Labour. 

SHRI SANAT KUMAR RAHA: What 
about payments, delayed payments 

SHRI    SANAT    KUMAR    RAHA: 
What about delayed payment? 

SHRI SANAT KUMAR RAHA (West 
Bengal): One hundred and thirty workers 
have been arrested. 
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[Dr. V. P. Dutt] 
ers are called in and they beat up the workers 
while the law and order authorities under the 
command of the Home Minister of Haryana 
turned a blind eye. This is precisely why so 
much trouble has arisen in so many places. I 
would like to know whether it is also not a fact 
that while all the trouble-makers who 
belonged to the management-run unions or the 
Bhar-tiya Mazdoor Sangh are speedily being 
been released whereas the workers belonging 
to other unions are harassed and put behind 
the bars for days together and not given bail. 
I* would like to say that nobody in the world 
has run industries and factories with guns in 
their hands. Even the fascist countries were 
not able to run factories and industries with 
single barrel guns or double barrel guns or any 
other kind of guns. I am not an expert in 
management. But I am a student of human 
society. What kind of a factory or what kind of 
an industry are you going to run in this kind of 
atmosphere of terror? Do you think that any 
industrial production can take place in this 
kind of terror? I was talking to some 
enlightened businessmen who have studied 
some modern methods of management. They 
tell me that this is the most ridiculous kind of 
a situation in which industries and factories 
are sought to be run with the help of the 
weapons. Therefore, I will ask this. Will the 
Minister and will this Government tell the 
Home Minister of Haryana and the law and 
order authorities there to ensure proper 
security for the workers, to disarm the 
goondas there and not to foist the R.S.S. wing 
of the Bhartiya Mazdoor Sangh on the wor-
kers?   That is one thing. 

Secondly, Sir, I would like to know as to 
how mahy trouble-makers of the management 
and of the BMS are behind the bars and how 
many workers belonging to the rest of the 
trade unions were arrested. Even if they have 
been released later, how many of thg two 
sides were arrested? And thirdly, •will the    
Minister,    will the 

Central Government take the ftutia-tive for 
calling a conference of the management and 
the workers representatives here in Delhi and 
not in Haryana because they have no con-
fidence in the law and order authorities for 
partisan porposes. Therefore, the image of the 
police by using your partisan purposes. And 
this is the classic manner in which ihe image 
0f the police has been destroyed by using the 
law and order authorities for partisan 
purposes. Therefore, would you call a 
meeting here in Delhi of the representatives 
of the worker? and the management in order 
to defuse the situation, to provide security for 
the workers and to ensure industrial 
harmony? 

DR. RAM KRIPAL SINHA; Mr. Deputy 
Chairman, sir, the learned Professor has 
levelled many chajges which have no basis. 
Sir, he says ihat the newspapers today are full 
0f reports of labour trouble. Does the hon. 
Professor..,. 

DR v. P. DUTT: This is not what f said. I 
say that you can find out from the 
newspapers as to what actually is happening 
jn the country. Thai is what I am saying. 

DR. RAM KRIPAL SINHA: Sir. I am 
happy to tell the House, through you, as to 
what is actually happening Today the 
newspapers are free, and they can write 
whatever they feel. 

DR. V. P. DUTT:  Is that an answer. 

DR. RAM KRIPAL SINHA: I am coming 
to that, please wait. 1 did not interfere when 
you were speaking. Sir, today the newspaper3 
are free from censorship and when their cor-
respondents go there, whatever seems to them 
to be true, they report and we read it. Now, I 
hope, Sir, you know that we are not living in 
the emergency. The emergency is over. And it 
was during the emergency that even factual 
reports were not published. 

(Interruptions)
 
« 
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DR. V. P. DUTT: Are you going to tell the 
workers that the emergency is over? 

DR. RAM KRIPAL SINHA: Sir, I am not 
yielding. If the newspapers report freely, you 
should have no objection. And I can tell you 
that after the formation of the Janata Govern-
ment, the industrial situation in the counliy 
lias improved far more than what it was 
during the Congress regime. (Interruptions) 
Sir, through you, I would like to tell the 
House that in the year 1970, due to strikes and 
Jock outs, the man-days lost were 20.56 
million. The man-days lost were 16.55 
million in 1971, 20.54 million in 1972, 20.63 
million in 1973, and 40.26 million  in   1974. 

SHRI YASHPAL KAPUR (Uttar 
Pradesh): In 1974, they were responsible for 
it. 

DR. RAM KRIPAL SINHA: I am coming 
to that. Then, Sir, what is the position this 
year? It is 16 million and odd.    That is 
provisional. 

(Iiiterruptions) AN HON'BLE     
MEMBER:       What about 1975 and 1976? 

SHRI YASHPAL KAPUR: Did you count 
the Maharashtra Government employees 
figures? Did you count the UP teachers, 
doctors and local bodies staff figures? What 
about Bihar doctors? Your Labour Minister 
has given a very misleading figure to the 
country. 

DR. RAM KRIPAL SINHA: The hon. 
Member has asked about the figures during 
the emergency. 

(Interruptions) 
SHRI YASHPAL KAPUR: Are we 

discussing the labour trouble in Sone-pat or 
the Emergency? 

DR. RAM KRIPAL SINHA: During the 
emergency, in the first half and seiond half of 
1975, 21.90 million man-days were lost and 
in 1976 also the provisional figure of man-
days lost i6as      12.80      million.       This      
was 

the position when you did not allow the trade 
unions to function, when you foisted your 
trade unions on them. So, it is wrong to say 
that there has been much 0f labour troub-ble 
after the formation of the Janata Party 
Government. 

(Interruptions) 
SHRI YASHPAL KAPUR: Are they going 

to strengthen the trade union movement in 
this country which they are already trying t0 
dominate? If he is discussing about trade 
unions, we could have a separate discussion. 
Sir, I would request you to ask the hon. 
Minister to confine himself to the subject 
matter. 

DR. RAM KRIPAL SINHA: I am not 
yielding. 

SHRI YASHPAL KAPUR: We can have 
another discussion on trade unions. 

DR. RAM KRIPAL SIN HA: As far as 
creating better industrial environment is 
concerned, I can assure the hon. Professor 
that we are processing a new labour 
legislation and we hope to bring it forth soon 
and many of the problems will be solved with 
the cooperation of the hon. Members if the 
Bill is passed. Sir, as far as the question of 
foisting of trade unions is concerned, the hon. 
Member has charged that the party in power 
have foisted trade unions on industries. I 
refute this charge. It is a fact that during the 
last 30 years the trade union which supported 
the then Government was given preference 
and at times the managements were forced to 
recognise only those unions which supported 
the party in power. Now, due to the changing 
political atmosphere, it is true that a large 
number of workers are changing their 
alignments and this has nothing to do with the 
Government,   g 

DR V. P. DUTT: The Minister should not 
mislead. I did net say that. I said that the 
dominant anions were The CT.U. and the 
A.I.T.U.C: and not the I.N.T.U.C. Therefore 
you please  answer that question. 
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DR. RAM KRIPAL SINHA: I am coming to 
that. Sir, he says that the Government are 
trying to foist a Pai'-ticular trade union. This is 
totally wrong. There is nothing like that. Of 
course, the labour situation is fluid and a 
large number of workers are changing their 
alignments. (Interruptions) 

SHRI YASHPAL KAPUR: Sir, I challenge 
the statement of the Minister. I can prove 
here and now that they are hoisting their 
unions in UP. The management of the 
I.D.P.L. in Rishikesh has been asked by the 
Registrar of trade unions, U.P. to recognise 
the Bhartiya Mazdoor Sangh unions, whereas 
the I.N.T.U.C. is still in majority there. 

DR. RAM KRIPAL SINHA: I am not 
yielding. 

(Interrupt ions) 

MR. DEPUTY CHAIRMAN: Order 
please. 

DR. RAM KRIPAL SINHA; Sir, I can 
assure the hon. Member that so far as these 
allegations are concerned and so far as the 
prevalence of the atmosphere of terror is 
concerned, all this is wrong. We do not 
believe in the atmosphere of terror. The law 
and order machinery is taking care in 
Faridabad. As far as the use of the police is 
concerned, the hon. Member has said that the 
police is used for partisan purposes. There is 
no basis for it. As far as the question of calling 
of a meeting of trade union leaders and 
representatives of the managements is 
concerned, the appropriate authority to be 
approached hi this case is the Government of 
Haryana and if our good offices are required, 
we may provide our good offices but the thing 
will have to be tackled by thf Government of 
Haryana. 

 

MESSAGE FROM THE LOK SABHA 

The Lokpal Bill, v977 

SECRETARY-GENERAL; Sir, 1 have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha: 

"I am directed to inform Rajya Sabha 
that Lok Sabha, at its sitting held on the 
20th February, 1978. has adopted the 
following motion further extending the 
time for presentation of the Report of the 
Joint Committee of the Houses on the 
Lokpal Bill,  1977: — 

MOTION 

'That this House do further extend 
upt0 the last day of the present Budget 
Session, \he time for presentation of the 
Report of the Joint Committee on the Bill 
to provide for the appointment of a 
Lokpal to inquire into allegations of 
misconduct against public man and for 
matters connected therewith.' ". 

REFERENCE TO ALLEGED DISRES 
PECT SHOWN TO SHRI JAGJ1VAN 

RAM AT    VARANASI 

 


